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12 NOON 

PAPERS LAID ON THE TABLE 

THE AIRCRAFT (FOURTH AMENDMENT) 
RULES, 1972 AND RELATED PAPERS 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM & CIVIL 
AVIATION [DR. (SHRIMATI) SAROJINI 
MAHISHI : Sir, I beg to lav on the Table 
under section 14A of the Aircraft Act. 1934 
a copy (in English and Hindi) of the Ministry 
of Tourism and Civil Aviation Notification 
G.S.R. No. 1256, dated the 18th September, 
1972, publishing the Aircraft (Fourth 
Amendment) Rules, 1972, together with an 
Explanatory Note thereon. [Placed in 
Library. See No. LT-3879/721 

I. ANNUAL ADMINISTRATIVE REPORT 
(1970-71) OF THE TEA BOARD 

H. THE    EXPORT    OF    VACUUM    FLASKS 
(INSPECTION) AMENDMENT RULES,  1972 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. C. GEORGE) : Sir. 1 beg to lav on the 
Table— 

I. A copy (in English and Hindi) of 
the Seventeenth Annual Administration 
Report of the Tea Board for the year 
1970-71. [Placed in Library. See No. LT- 
3880/721. 

II. A copy (in English and Hindi) of 
the Ministry of Foreign Trade 
Notification 
S.O. No. 3853. dated the 18th November, 
1972, publishing the Export of Vacuum 
Flasks (Inspection) Amendment Rules, 
1972, under sub-section (3) of section 17 
of the Export (Quality Control and Ins 
pection) Act, 1963. [Placed in Library. 
See No.   LT-3919/72]. 

NOTIFICATION OF THE MINISTRY OF 
FINANCE (DEPARTMENT OF REVENUE AND 

INSURANCE) 
THE   DEPUTY   MINISTER   IN   THE 

MINISTRY   OF  FINANCE    (SHRIMATI   
j SUSHILA ROHATGI) :  Sir I beg to lay 
on the Table— 

I. A copy  (in English and Hindi)  of  | the 
Ministry of Finance (Department of  i 
Revenue    and    Insurance)     Notification 
G.S.R. No.  1098. daed the  9th September, 
1972, under section 159 of the Customs Act,  
1962. [Placed in Library. See 

No. LT-1877/721 

II. A copy each (in English and Hindi) 
of the following Notifications of the 
Ministry of Finance (Department of 
Revenue and Insurance) :— 

(i) Notification G.S.R. No. 1342, 
dated the 14th October, 1972, together 
with an Explanatory Memorandum 
thereon. [Placed in Library.    See No. 
LT-3878/72]. 

(ii) Notification G.S.R. No. 1370, 
dated the 4th November. 1972. pub-
lishing the Foreign Travel Tax 
(Amendment) Regulations, 1972, 
issued under section 50 of the Finance 
(No. 2) Act, 1971. [Placed in Library. 
See No. LT-3876/72]. 

(iii) Notification    G.S.R. No dated 
the 1 Ith November,  1972. together 
with an Explanatory Memorandum 
thereon. ' 

(iv)  Notification    G.S.R. No.  1424. dated 
the  llth November.   1972. together with an 
Explanatory Memorandum thereon. [Placed 
in Library.    See No. LT-3878/72  for  ( i i i )    
and   (iv)[. 

CALLING ATTENTION TO A 
MATTER OF URGENT PUBLIC 

IMPORTANCE 

REPORTED CONSTITUTIONAL CRISIS IN 
TAMIL NADU 

SHRI VEERENDRA PATIL (Mysore) : 
Sir on a point oU ordsr. T read in the Press 
today and also yesterday that Mr. Mafhia-
lagan is going to file a complaint in the 
court against his removal from the office of 
speakership. Sir. before vou lake up this 
Calling Attention motion, I would like to 
know from the Government what is the 
latest position... 

MR. CHAIRMAN : You raise your point 
of order about the procedure. 

SHRI VEERENDRA PATIL : I have not 
yet finished. .. 

SHRI DAHYABHAI V. PATEL (Guja,-
rat) : I have not yet moved the Calling 
Attention motion. How can he raise a point 
of order on this '? There is nothing before 
the House . . . 

SHRI BHUPESH GUPTA (West Ben-
sal) : The Calling Attention has been 
rightly admitted... 

(Interruptions) 
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SHRI VEERENDRA PATIL : If you are 
going to allow me to have my say, then I will 
say something. 

MR. CHAIRMAN : You can make your 
point of order. 

SHRI VEERENDRA PATIL : I am making 
my point of order. This is the report which has 
appeared in the Press. I would like to know 
from the Government whether Mr. 
Mathialagan has approached the court, 
because he was going to approach the court 
today, and if he has already done so, then the 
matter becomes sub judice and We can't 
discuss it.    This is one point. 

The other point is this The other day, it 
figured in the Lok Sabha also and the hon. 
Speaker was pleased to observe tha>t whether 
the House is competent to discuss iinything 
happening in any of the State Assemblies has 
to be examined fully. I want to know whether 
the Chairman has examined this aspect and 
whether he is in a position to give a ruling 
because we are going to establish a precedent. 
The moment there is a Calling Attention 
motion on the Table and the hon. Minister 
makes a statement on it, then it becomes the 
property of the House and this is open for 
discussion, and no discussion can be 
prevented at that stage. So I would like to 
have a ruling on that. 

Sir, the third point that I would like to make 
is thk It says, "To call the attention of the 
Minister of Home Affairs to the reported 
constitutional crisis in Tamil Nadu T would 
like to know, Sir, who has reported about a 
constitutional crisis in Tamil Nadu? I think, 
Sir, a report to this effect has come from the 
Governor. I would like to know whether the 
Governor has made a similar report about the 
break-down of the Constitution in Tamil 
Nadu. 

Unless these points are clarified, and unless 
a ruling is given, I do not think there is any 
point in discussing the Calling Attention 
motion. 

MR. CHAIRMAN : It is quite clear that any 
matter which is the subject matter of i dispute in 
a court of law should not be allowed to be 
discussed in the House, nor should the validity 
of the proceedings in the Legislative Assembly 
of Tamil Nadu be discussed. Now this is the 
ruling. So far as the facts which are not dsputed 
are con- 

cerned, it may be open to the hon. Members to 
put questions to the Minister. There is no 
question of any discussion. Calling attention is 
not discussion. Subject to the ruling which I 
have given, after hearing the Government, if 
any question is put for clarification, then that 
question can ee asked. 

SHRI BHUPESH GUPTA : We are not 
clear about your ruling. Did we not discuss 
Punjab here ? 

SHRI JAISUKHLAL HATHI (Gujarat): Sir, 
I do not want to raise any point of order.  Your  
ruling is perfectly  in  order, especially the 
second part that the validity of any procedure in 
any State Assembly will not be called in 
question.    Once the hon. Minister makes a 
statement, the questions of fact will only relate 
to    irregularities. The facts are that something 
has happened in that House.  Questions will be 
put and the Minister will have to reply one way 
or the other. That will indirectly mean that we 
are  saying  something  or  the  Housing is 
discussing, not by way of discussion but by way 
of questions and answers,  something which has 
happened in the State Legislature. It will not be 
at all proper constitutionally for this House 
either to ask questions or for the Minister to 
reply or in any way to discuss about what   has   
happened    there. Therefore. I submit. Sir, that 
if the Minister is prepared to make a statement, 
well and good. If he cannot make a statement, it 
is still better. But no question should be asked 
on any fact which is alleged or happened. It will 
tantamount to our discussions the State  
Legjsture's  irregularities. 

MR. CHAIRMAN : I have already given 
the ruling. 

SHRI JAISUKHLAL HATHI : I have said 
in the beginning that your ruling is perfectly 
valid. 

SHRI BHUPESH GUPTA : It has abso-
lutely no validity. There is no validity in what 
Mr. Hathi has said. There is no validity either 
in point of law or in point of proceedings. 
Here are the proceedings. You can see how 
many times they have discussed such cases. 
Take Punjab, West Bengal, Kerala, Madhya 
Pradesh and Rajasthan. They stand in a row. 
When similar situations have arisen there, they 
have been discussed. 
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[Shri Bhupesh Gupta.] 
Now what is the calling altention motion? It is 

the    reported    constitutional    crisis. Now, 
Sir, as far as we are concerned, constitutional     
crisis is something which the Parliament must 
be seized of. In fact, I am not in  favour of 
going to court in such matters when the rights 
and privileges of Assemblies are involved. I do 
not support those    people who rush to the    
court   in matters relating to the powers and 
privileges of the State Legislature.    Therefore,    
our position is very clear. A constitutional 
crisis has developed in a Legislature. It can 
develop in any organ of the State. What is the 
remedy ? According to us, the court is no 
remedy.    The Parliament is the sovereign 
body. The President, under the Constitution, is 
supposed to protect and defend the Con-
stitution.   The Parliament is entitled to go into 
the question of crisis a>nd the working of the 
Constitution in a State in order to find out what 
constitutional   remedies   we have    in this 
matter. Therefore, Sir.    ihe question that 
relates to issues of fact touching on the 
question of crisis would not only be valid, but 
it would be justified and not to seek 
clarification would  be derelection of duty   on 
the part   of Parliament.   Supposing I am in a 
Legislature.    I have a majority. I decide to 
function the Legislature according to my way. 
Is Parliament to keep quiet simply because 
some people have gone to court ? Is Parliament 
not to go into ihe question whether things are 
running in accordance   with  the   Constitution 
?  Now, Sir, where to go is a matter of detail.   
Some people may go to the court.    Others 
may go to Balyogeshwar or some Muni. 

MR. CHAIRMAN : Mr. Bhupesh Gupta, 
please sit down. 

SHRI BHUPESH GUPTA: We have Lome 
to Parliament . . . (Interruptions} Everybody 
should be seized of it and should  make 
suggestions. 

SHRI VEERENDRA PATIL: After I 
raised the point of order and (he Chair has 
been pleased to ;^ive a ruling, can ihere be a 
discussion? 

MR. CHAIRMAN : No. 
SHRI BHUPESH GUPTA: Mr. Hathi said 

double standards. 
MR. CHAIRMAN :  Mv ruling stands. 
SHRI BHUPESH GUPTA: Without the 

subject can there i e a discussion. So, he  is  
singled out. 

MR.   CHAIRMAN :        Mr.      
Bhupesh Gupta, please sit down. 

SHRI  S.    S.     MARISWAMY    
(Tamil Nadu):  On a point cf order. 

MR.  CHAIRMAN:  I  have called Mr. 
Advani. 

SHRI  LAL  K.  ADVANI  (Delhi):  On 
the .point of order raised by Mr. Patil. 

MR.    CHAIRMAN:  1     have     
already given a ruling. 

SHRI LAL K. ADVANI: . .. You have 
given a ruling. Bat in view of what Mr. Hathi 
has just now said, I think die matter needs to 
be clarified. I think Mr. Bhupesh Gupta is 
perfectly in oidcr iu what he has said to put it 
succinctly, in , Tamil Nadu today seme 
constitutional irregularities, improprieties and 
illegalities have happened and, therefore, it 
should be very much the concern of this 
Parliament to discuss the -natter. 

Even though, I do think, that the word-;  
ing of the Call Attention notice is rather 

unhappy.   There    is    no     "constitutional 
crisij" as such in the state. But so far as 1  

discussion in this House is concerned, the 
matter raised by Mr. Dahyabhai Patel is ]  

one which this House is fully entitled to 
discuss. Precedents are there; Punjab, I  

Haryana, and Bengal, all these have been 
discussed  before.   Therefore,  we  have to 
discuss it. 

MR. CHAIRMAN : But there is pending  
case. 

SHRI LAL K. ADVANI: The matter is 
sub judice. To that extent the general rule 
pertainias to cases sub judice for discussion 
would apply here also. 

MR. CHAIRMAN : I have given my 
ruling. 

SHRI S. S. MARISWAMY: Sir, while 
bowing my head down to your ruling I want 
to point out that there is not even an iota of 
validity in what Mr. Bhupesh Gupta has 
said. 1 think in th? case of Haryana and 
Punjab and other States they h;,d some 
background when there really was a 
constitutional crisis. But so far as Madras is 
concerned, there is no constitutional crisis. 
The Assembly is going on raid everything is 
normal.    The ex-Speaker 
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himself has made it clear that there is no 
constitutional crisis in Madras. 

MR. CHAIRMAN : All right, please sit 
down. 

SHRI DAHYABHAI V. PATEI,: Sir, I 
must protest. The Calling Attention was in my 
name and before I made my submission a 
point of order was raised. There was nothing 
before the House and how can a point of order 
be raised when there is nothing before the 
House ? What is going on is absolutely 
irregular. 

(MB. DEPUIV CHAIRMAN in the Chair.] 

MR. DEPUTY CHAIRMAN : You call the 
attention. 

SHRI DAHYABHAI V. PATEL: I do want 
to call the attention and that is why I gave 
notice of it. I am surprised that so many eggs 
in the box got up from all sides without taking 
the trouble of giving the notice. 

MR.   DEPUTY   CHAIRMAN:     Don't 
raise a hornet's nest about it. 

SHRI DAHYABHAI V. PATEL; A 
hornet's nest is going to be raised because 
other people have provoked. 

MR. DEPUTY CHAIRMAN:   You do 
your job. 

SHRI DAHYABHAI V. PATEL : 1 will 
quitely   do  my  job,  Sir. 

Sir. I rise to< call the attention of the 
Minister of Home Affairs to the reported 
constitutional crisis in Tamil Nadu. 

Everything arises after this, Sir. After 1 
hear the reply of the Home Minister, of  
course,  I will  have  questions  to  ask. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI K. 
C. PANT): Sir Government have seen only 
newspaper reports of the Tamil Nadu Slate 
Assembly proceedings of 2nd December. 
Government have also seen newspaper reports 
that the High Court of Madras is being moved 
for a judicial pronouncement on the- legality 
of the said proceedings, hi these 
circumstances, it would not be appropriate for 
Government to take a view in the matter. 

SHRI DAHYABHAI V. PATEL: Docs 
the Government act on press reports in this 
matter ? Has the Government no authoritative 
information ? Has the Government no 
information that certain proceedings have 
taken place in the Madras Assembly, that the 
Madras Assembly was summoned, that an 
attempt was made to move a non-confidence 
motion against the Speaker and whether it was 
valid oi- not ? The requisite notice—14 days' 
notice—for moving the no-confidence motion 
was absent. In view of that will the no-confi-
dence motion be taken into account? 

SHRI S. S. MARISWAMY: Mr. 
Dahyabhai Patel is misleading the House. 
There was 14 days' clear notice. I have got 
the rules here. 

SHRI DAHYABHAI V. PATEL: You will 
get your time; I do not want to be interrupted. 

Sir, we have got our Rules of Procedure 
and these Rules of Procedure should oe a 
model and should be a guide for the State 
Assembly. If a period of 15 days is required 
in this House for giving notice of No-
Confidence Motion, it should apply to the 
State Assemblies also. In this case, it appears 
that without notice... 

MR.    DEPUTY'   CHAIRMAN:    You 
please  ask  a  clarification. 

SHRI    DAHYABHAI    V.    P YTEL :     I 
would like to know whether it is a fact that an 
attempt was made or sought to be made to 
move a No-Confidence Motion without the 
requisite notice and whether it is not a curious 
situation where two Chairmen were sitting to 
preside over the proceedings of the Assembly. 
And, how is it that the Chief Minister 
arrogated to himself the power oi the Speaker 
by adjourning the, House and bv deciding 
what is in order and what is noi in order? 

SHRI S. S. MARISWAMY : Let me reply 
to him. 

MR. DEPUTY CHAIRMAN: Mr. 
Mariswamv vou cannot reply to him. Yes. 
Mr. Minister. 
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SHRI K. C. PANT: I think, there was some 
misunderstanding in the hon. Member's mind 
when he though that the Government was 
going to form its opinion the basis of what is 
going on and what is being reported in the 
newspapers. The Government is not going to 
form any opinion on the basis of newspaper 
reports. As the record of the proceedings is net 
available with the Government., it cannot form 
a view, that is what I said. 

SHRI DAHYABHAI V. PATEL: What 
happened to the proceedings ? Was requisite 
notice given or not ? We are not going to get 
any information. If the Government does not 
have any information, it was its duty to send a 
telegram and get the information. Was due 
notice given ? Why did the Government not 
move in this matter ? This is a very serious 
matter. Government should have sent tele-
gramms to Madras. This is utter carless-ness 
on the part of the Government. Does the 
Government want the Constitution to function 
or not ? 

SHRI LOKANATH MISRA (Orissa): On a 
point of order. Whan the hon. Horn? Minister 
this morning got the notice that there was a 
Calling Attention Motiora Bending in_ this 
House, did he not think it his responsibility to 
be in touch with the Governor of Madras and 
get from him the first-hand information in 
order to apprise the House of the situation ? 
Once you have put this on the agenda papers, 
it is the duty and responsibility of the Home 
Minister to see that all available information is 
made- known to this House. 

SHRI DAHYABHAI V. PATEL : He has 
failed to do it. 

SHRI LOKANATH MISRA : The Go-
vernment are deemed to have failed in their 
duty and responsibility. 

MR. DEPUTY CHAIRMAN : It is not a 
point of order. 

SHRI LOKANATH MISRA: It is a point of 
order. Are we not entitled to receive the first-
hand information. I would like to have a reply 
from you. Once the item is on the agenda 
paper, are we not entitled to get the first-hand 
information ? 

MR.  DEPUTY  CHAIRMAN:  He has 
given whatever information he thinks you are 
entitled to. 

SHRI LOKANATH MISRA: If you have 
heard what he has said, he has said that he has 
received the information from the newspaper 
reports. That way, we have read much more 
in the newspapers than the Home Minister 
has. 

MR.  DEPUTY  CHAIRMAN:  He has 
not received any report from the Governor. 

DR. BHAI MAHAVIR (Delhi): How do 
we presume that ? 

MR. DEPUTY CHAIRMAN : Dr. Bhai 
Mahavir, whatever he has said is on the basis 
of paper reports. 

SHRI     LOKANATH     MISRA:     Mr. 
Deputy Chairman, have you enquired from 
the Home Minister whether he has tried to  . .. 

MR. DEPUTY CHAIRMAN: That thing 
let Mr. Advani enquire. I have called Mr. 
Advani. 

SHRI LOKANATH MISRA: What about 
my point of order ? 

MR. DEPUTY CHAIRMAN: That is what 
I am saying. There is no point of order. It is 
only another clarification which, I think, Mr. 
Advani can ask. I have called upon Mr. 
Advani. 

SHRI LOKANATH MISRA: Are we not 
entitled to receive the information that is due 
to us? 

MR. DEPUTY CHAIRMAN: The House is 
perfectly entitled to get any information that 
is due to them. That is quite plain. 

SHRI DAHYABHAI V. PATEL: The 
Home Minister is trying to shield his former 
ally. 
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SHRI BHUPESH GUPTA: Sir, the point of 
order is there. Notice has been given. Notice 
of at least 24 hours has been given. He is 
expected to give us a reasonable reply, a reply 
which is accessible to him, within a reasonable 
time. The point therefore is that a normal per-
son, a normal Minister, would have enquired 
from the Governor as to what happened in the 
Assembly. The Governor's function has some 
constitutional status also. Now, Sir, if he had 
not done it, he can say, "I did not ask for it"; or 
he can say, "I asked for it. The Governor re-
mained silent." He can say, like the West 
Bengal   ... 

SHRI K. C. PANT: If he is utilising his 
question, then I can answer him; then surely 
he can ask no more questions. If it is a point 
of order. Sir, you will have to answer it. 

SHRI BHUPESH GUPTA: The point of 
order is there : "Why is the Minister not 
replying ?" 

SHRI DAHYABHAI V. PATEL: He is not 
in a mood to give information. 

SHRI BHUPESH GUPTA: Suppose a 
question is put and the Minister says, "I 
cannot answer" ? Then you see, ten days* 
notice yon got. Did you try ? Therefore, you 
should ask him. 

MR. DEPUTY CHAIRMAN: He has 
replied to your question. Let me answer the 
point of order. A clarification was sought and 
he gave whatever answer was in his 
possession. So, I cannot compel him to 
answer more than that. 

SHRI CHANDRA SHEKHAR (Uttar 
Pradesh): Sir, I rise on a point of order. This 
was a Calling Attention Motion. This was not 
a question. A Calling Attention Motion means 
something in parliamentary procedure, Calling 
Attention Motion means that on an urgent 
public matter, the attention of the Government 
is drawn. It does not mean that the Members 
want secondary information from the Home 
Minister, information that is already published 
in the newspapers. Either you were wrong to 
admit this Calling Attention Notice or if if was 
justifiably admitted, the Minister is wrong in 
giving this reply that he has just read 
something in the newspapers, be- 

cause it is a matter of procedure and dignity 
and docorum of this House. At the earlier 
stage when my friend, Shri Veerendra Patil 
objected to it. the Chairman said that the 
Calling Attention Notice had been admitted. 
And it means that it has been deliberately 
admitted by the Chair, knowing full well that 
it is a matter of public importance, that it is 
urgent and that it calls for the attention of this 
House and of this Government. After having 
done so, the Home Minister just canraot come 
and say that "We have read something in the 
newspapers and we have nothing to 
comment," because if it was the thing, there 
was no need to admit this Calling Attention 
Motion. So, I should like to know from you: 
What was the validity ? If there was any 
validity for admitting this Calling Attention 
Motion, then there cannot be any validity for 
the reply which the lion. Minister has given. 

MR. DEPUTY CHAIRMAN : You will 
appreciate that the Minister in this reply has 
said that there is a complicating factor of the 
Speaker of the Tamil Nadu Assembly going 
to the court. So, he cannot exactly. . . .   
(Interruptions) 

SHRI   CHANDRA   SHEKHAR:    Mr. 
Deputy Chairman, you make confusion worst 
confounded. Does that mean that the House is 
barred because the Speaker there or anybody 
expressed that he is going to court of law? 
Then this House will be rendered 
functionless—if this becomes the motivating 
factor—and we cannot discuss anything in this 
House on any question. And anybody can say, 
"I am going to a court of law and you cannot 
discuss it." 

MR. DEPUTY CHAIRMAN: The 
Chairman has already given a ruling on the 
matter. 

SHRI CHANDRA SHEKHAR: Whatever 
ruling the Chairman might have given, he 
cannot transgress the dignity and procedure of 
this House. There is a certain limit to the 
rulings of the Chairman also. I would like to 
know in what circumstances the Chairman 
thought it proper to admit this Calling 
Attention Motion and if this Calling Attention 
Motion was admitted by the Chair, either it 
was just done without considering it; if it was 
done deliberately, then this reply 
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[Shri Chandra Sekhar.] 
of the Home Minister cannot be justified on 
any account. 

SHRI BHUPESH GUPTA: Sir, I beg of you 
to consider one point. Suppose Ihere is a 
railway accident given in the newspapers and 
we give a calling attention notice. Then the 
Minister comes and replies the next day that he 
has nothing to say although he has read about 
it in the newspapers. Is not the Railway Minis-
ter expect-d in a comparable situation, to get 
the information from the local railway 
authorities as to what has actually happened? 
Here, in this case, Sir, the Central Government 
has got its representative there, namely, the 
Governor. Normally in such a situation the 
first thing is to ask the Governor as to what he 
has to say  ... 

MR. DEPUTY CHAIRMAN: I allowed you 
to ask clarification   . . . 

SHRI BHUPESH GUPTA : . . . Mr. 
Chandra Shekhar is right You have allowed the 
motion. Having allowed it you are allowing 
him now to be frustrated by the hon'ble   
Minister. 

MR. DEPUTY CHAIRMAN : Mr Ad-vani. 

SHRI NAWAL KISHORE (Uttar Pradesh) : 
Sir, I am rising on a point of order. 

MR. DEPUTY CHAIRMAN: What is your 
point of order ? 

SHRI NAWAL KISHORE: Unless I speak 
how can I say what is my point of order ? My 
point of order is this. The Chair has rules that 
anything sub judice cannot be discussed. 
Secondly, we cannot question the validity of 
the proceedings of any lagislature. I want to 
know that in spite of the reply by the hon'ble 
Minister it is not clear whether the case is sub 
judice or not. Whether any party has gone to 
court, because if it is sub-judice we cannot 
discuss it. If it is not we cannot  presume that it 
is sub judice. 

SHRI   BHUPESH    GUPTA:     How     a 
crisis can be sub judice "! 

SHRI   D\HYABHAl  V.   PATEL:   How 
can vou call it .\uh judice ?   A suit has been 
filed.    And who knows whether a suit has 

been filsd ? It is just a newspaper report. 

SHRI LAL K. ADVANI: Many hon'ble 
Members have expressed their misgivings. But  
it  appears  that  the   Minister  is   not 
prepared  to  reply   them   on   their  points of 
order.   Therefore, I put this    pointed. 
question.   I am not referring only to the 
admission  of  the  calling  attention  notice 
yesterday and the duly which this notice 
imposes on Government.    I think that the 
Government of India even otherwise had a 
bounden duty to inform itself completely 
about the situation in Tamil Nadu    ever since 
it came to know about the Saturday 
happenings.    Between Saturday and today I  
am sure that the Governor must have 
communicated to the Central Government 
what   is   his   version   of   the     happenings 
there.   This is  the  question that I want to 
know.    If the Governor lias communicated   
his   own  version   why  should  this House be 
given information only on the basis of press 
reports ?   I can understand the Minister saying 
that the Governor has communicated to him 
his own opinion as to  what  has   happened   
and   in  view   of the matter being sub judice 
he would not like to give it.    But he comes to 
the House and tells us only what he has read in 
the press report.   I object to this, and    ask 
him this  question whether orally or      in 
writing the  Governor has sent any com-
munication  to   the   Central    Government 
after the happenings of last Saturday. Sir, this 
is one question. 

Secondly, on Saturday last in the melo-
drama that took place in the Tamil Nadu 
assembly I think some friends here may 
regard Mr. Karunanidhi as the villain of the 
piece and some other friends may think that 
M.G.R. is the villain of the piece in that 
melodrama. Fact is they were neither heroes 
nor villains. 

SHRI PRANAB KUMAR MUKERJEE 
(West Bengal) : Is it proper to describe the 
proceedings of that House as melodrama ? 

SHRI LAL K. ADVANI : In that Melo- 
they were  neither heroes nor    the 
villains.    In   their     clownish     antics     the 
participants  have  made  a  casualty  of  the 
Constitution  itself. 

MR. DEPUTY CHAIRMAN : You cannot 
call   anybody  clowns.    You  can des- 
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cnbe the happenings there but  not call  it 
clownish. 

SHRI LAL K. ADVANI: I am talking in 
very general terms. I am sure even the 
editorials bear out that what happened in the 
Tamil Nadu Assembly cannot give any 
satisfaction and solace to whosoever is 
interested in the successful functioning of 
constitutional democracy in the country. 
Every one is grieved. Therefore, it is with a 
feeling of anguish that I say this. I have been a 
presiding officer myself. Ever since I saw the 
presiding officer of that Assembly adjourn the 
House I have been pained to see as to what is 
happening. I am not going into the details of 
the whole affair. But I do feel that the 
majority party in Tamil Nadu could have 
confronted the situation in a perfectly 
constitutional manner and not tried to resort to 
the same type of tactics as their adversaries 
were resorting to, and in this kind of conflict, 
constitutional improprieties have been 
committed, constitutional illegalities have 
been committed, but here in this House I 
would seek from the Home Minister a 
categorical assurance that in this quarrel 
between the cats they are not going to play the 
monkey ... 

MR. DEPUTY CHAIRMAN: There are no 
monkeys   ... 

DR. Z. A. AHMAD (Uttar Pradesh): He 
should not call them cats. They are, after all, 
representatives of the people. 

SHRI A. K. A. ABDUL SAMAD (Tamil 
Nadu) : He is a buffoon in this House. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF 
SHIPPING AND    TRANSPORT    (SHRI 
OM MEHTA): Sir, those words should be 
expunged. 

(Interruptions) 

SHRI S. S. MARISWAMY : On a point of 
order, Sir. Are you going to allow the words 
''buffoon" and "clowns"' and "monkeys"' to go 
on record ? If the Madras Assembly calls the 
Members here fools and knaves, would you 
tolerate it ? (Interruption) 

MR. DEPUTY CHAIRMAN:  Mr. Ad- 
\;ii'    \ou better withdraw those words. 

MR.  LAL   K.  ADVANI:   I   am   witli 
drawing them.   (.Interruption). Because m\ 
reference to Aesop's fable is not      under-
stood,  it has been misunderstood.  Therefore,  
I withdraw those words. 

Now, this Calling Attention motion has 
been admitted in the name of a constitutional 
crisis, I would like to stress that there is no 
Constitutional crisis in the State  ... 

MR. DEPUTY CHAIRMAN :  Are you 
asking for clarifications from the Minister ? 

SHRI LAL K. ADVANI : Yes. because on 
the ground of constitutional crisis, they may 
think that Central intervention is valid. 
Therefore, I want a categorical statement 
from the Minister that in these circumstances, 
they would allow the courts to sort out the 
whole matter ant! would not take recourse to 
political intei-vention or take action under 
article 356. That is all. 

SHRI MAHAVIR TYAGI (Uttar Pradesh) 
: We are anxious to know whether the 
Government has contacted the Governor or 
not. 

MR. DEPUTY CHAIRMAN: Let the 
Minister reply. 

SHRI K. C. PANT : Sir. this question 
relates to certain happenings in the Tamil 
Nadu Legislature on the 2nd December. And 
since a legislature is involved, it is a delicate 
matter. As hon. Member, will readily realise, 
we are a legislature, they are a legislature and, 
therefore firs lv, 1 do not think that words like 
"clowns" will help in the situation at all. The 
rights and wrongs of the issues apart, I do not 
think that words like this help in the situation. 

SHRI LAL K. A.DVANI : II I may 
interrupt, I said "clownish antics"; I did not 
refer to any "clown". 

MR. DEPUTY CHAIRMAN : Well, he 
has amended it. 

SHRI K. C. PANT : I on'y wanted to say 
that in such a serious and delicate matter, 
expressions of this kind are sometimes likely 
to be misunderstood and are better  not used. 

Now. Sir, as for the Government':; duties 
in informing itself aftci  the Calling 
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[Shri K. C. Pant.] Attention Notice is 
received, the Government has every respect for 
the House and naturally the Government is 
duty-bound, when it gets notice of a Calling 
Attention motion, to apprise itself of the facts, 
and there should never have been any doubts in 
any hon. Member's mind on this matter. We 
have certainly been in touch with the Tamil 
Nadu Government and we have asked for an 
authoritative version of the proceedings of the 
House, because this is not a matter in which 
one can even form an opinion without 
knowning the actual authoritative proceedings 
of the House. So. I am sorry that doubts were 
raissd about this matter as to what the 
Government has done. And even my hon. 
friend, Mr. Chandra Shekhar, such a level-
headed man, objected to this point. It is 
obvious that the Government would try to get 
facts and in the absence of those facts, the 
Government can stand up and say, "We have 
nothing to say", or can say "We have seen 
certain things in the newspapers". We do not 
admit Calling-Attention Notices, but when in 
your wisdom you admitted a motion, we try 
our level best to give whatever facts we have. 
So, this is the answer to the first point. It is not 
just a question, of something being sub judicc 
now or not being sub judice or something 
going to the court today or tomorrow. It is not 
that alone. But the fact is that we do not have 
fin authoritative version of the proceedings of 
the House . .. 

SHRI MAHAVIR TYAGI : Has the 
Governor been contacted in this connection ? 
SHRI K. C. PANT: The Government . 
contacted. The Governor also came here. I did 
not have a talk with the Governor. The 
Governor talked with some of my colleagues. 
But the Governor happened to be in Delhli on 
the 2nd December attending the Governors' 
Conference, on the very day on which this 
incident took place in the Tan-il Nadu 
Assembly. 

SHRI MAHAVIR TYAGI: What happened 
after he went back to Madras ? 

SHRI K. C. PANT: May I with all respect 
point out that the Governor was not in Madras 
on the day when this incident took  plaue ?   
He  happened  to  be     here 

attending the Governors' Conference. 
Therefore, in relation to the proceedings in the 
House on that day ue first thing, at least to our 
mind, to be seen is the authoritative version of 
the record of the proceedings of the House 
which we have asked for, which we have sent 
for. 

SHRI LOKANATH MISRA: Sir, what is 
this argument of the Minister. Even if the 
Governor was in Madras on that day, did the 
Minister expect the Governor to go inside the 
Assembly and report ? What is this argument 
that the Governor was here in Delhi on that 
day? 

SHRI LAL K. ADVANI : Sir. I would like 
to know whether, in view of this constitution 
crisis there, the Government is thinking of any 
kind of i.itcivention today or tomorrow. Can 
the Minister assure us that   ... 

MR.   DEPUTY   CHAIRMAN:   He     is 
awaiting information and then only      can he 
form an opinion. 

SHRI LAL K. ADVANI: I think this is a 
matter on which the House would like to be 
assured because   ... 

MR. DEPUTY CHAIRMAN : How can 
he give any assurance when he says he is 
awaiting information 

SHRI K. C. PANT: Still, Sir, I can assure 
him that the Government will apply its mind 
to the situation that arises. 

SHRI   BHUPESH    GUPTA:     Sir,     I 
quite agree that an extremely critical, delicate, 
situation has arisen. And Parliament should 
approach it with a clear conscience, but none 
the less, try to fulfil its role in the context. First 
of all, we are not discussing anything strictly 
judicial. We are discussing a constitutional 
situation which seems to have arisen and 
Parliament, especially the Rajya Sab/ia, 'he re-
presentatives of the States, are particv.larly 
called upon to do so. First of all, I make it 
clear that I am not one of those who would like 
to rush to the court of law taking matters 
relating to the privileges, lights and wrongs of 
Parliament or the Legislature. I do not support 
that kind of action. But surely that does not 
preclude me as a Member of Parliament, or us 
in Parliament, from being seized of the 
situation, from saying what   ve say on the 
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matter. On many such occasions we have done 
that. First of all, the honourable Minister said 
in reply to some clarifications that he is 
waiting for the authorised version of the 
proceedings of the House. But the question 
here is : Who will authorise that version of the 
proceedings ? May I know who will testify to 
»he proceedings of the House ? Who is that 
person ? Who will authenticate the 
proceedings of the House being sent to 
Parliament or to the Home Ministry ? Would 
the Speaker sign it ? And if the Speaker does 
not sign it, who is going to sign it ? Who had 
the authority to assume the responsibility of 
signing it ? Therefore, here again the so-called 
authorised version will not come because it 
will be a version given by people who have no 
locus standi to testify to the authenticity of the 
proceedings because the Speaker had been, 
according to us, unconstitutionally put out of 
action. The situation has arisen because, 
according to us, the Speaker has been illegally 
and unconstitutional^ robbed of the authority 
of the office he holds. As far as we know, 
Articles 180 and 181 of the Constitution are 
very clear: So long as tha Speaker's office is 
not vacant, nobody can perform the Speaker's 
functions. But here even before the office of 
the Speaker fell vacant in terms of Article 181 
of the Constitution, somebody came and func-
tioned as Speaker. It is impermissible under 
the Constitution. In any case, Sir, it was highly 
irregular. TUe-efore, Sir, 1 should like to 
know whether the Government has taken care 
to get that aspect of the case clarified from 
whichever authority that they have or with 
whom they may be in touch.   This is one 
point. 

Then, Sir, it may be said that the Speaker 
has been removed by a "No Confidence" 
motion. That again is wrong. "'No 
Confidence" motions either ire tha' House or 
in the Lok Sabha or elsewhere have to be dealt 
with according to the Rules of Procedure and 
the Conduct of Business in the particular 
House concerned and you cannot just do as 
you like. What does the Rules of Procedure 
and Conduct of Business in the Tamil Nadu 
Assembly say ? Sir, according to that, 
whether. 14 days' notice is required or not—
that is to be seen. If it is required, Sir, then, 
with the prorogation, not adjournment, with 
the prorogation of the Assembly, all 

the resolutions and motions before the 
Assembly lapse. It happens here and in the 
other House also and it is an accepted 
constitutional principle. It Is an accepted norm 
in parliamentary democratic functioning, in 
the House of Commons, in ibis House and in 
the Lok Sabha and in every Assembly. As the 
House is prorogued, every thing, every 
resolution standing in the name of somebody, 
lapses. Another notice has to be given. What 
happened to that ? It cannot be said that <he 
same motion was moved since 14 days' notice 
was not required and the motion was passed. 
Therefore, Sir, it is a clear case of usurpation 
of the authority, of somebody functioning in 
the Legislature, not in accordance with the 
Constitution, not in accordance with the Rules 
of Procedure and Conduct of Business of the 
Tamil Nadu Assembly, but in accordance with 
the political requirements of a particular party. 

MR.    DEPUTY    CHAIRMAN:     You 
please wind up now. 

SHRI BHUPESH GUPTA: Sir, this aspect 
also should be clarified. You kindly seriously 
consider the situation. Suppose, for 
argument's sake, the Assembly functions 
according to a inad Chief Minister— I am not 
saying that he is mad—but it functions 
according to him Will Parliament keep quite? 
Wiil Parliament keep quite ? Suppose, Sir, [ 
am the Chief Minister of a State—I hope I 
will never be one—and I function in absolute 
disregard of the Constitution. Then, I ask you 
to come to the court and file a suit against me 
and I say that since there is a court 
proceeding, we are not in a position to deal 
with it. Can i say that? It can never happen. 

MR. DEPUTY CHAIRMAN : You arc 
now dragging on.    Please wind up now. 

SHRI BHUPESH GUPTA: Sir, what about 
the constitutional responsibility of Parliament 
in ihis marter ? Sir, under the Constitution, 
Parliament is supposed to ensure the defence 
and piotection of the Constitution and ensure 
that every thing functions in accordance with 
the Constitution, very organ of the Stats 
functions in accordance with the Constitution. 
What ; has happened to that? I would like to 
know this. Sir.    It is verv clear. 
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[Shri Bhupesh Gupta.J 
Sir, before I sit down I want to refer to our 

friend, Shry Karunanidhi- -I will not use any 
bad language about him— who refused to 
face in a calm atmosphere the charges made 
against him in the Assembly. That is why he 
has resorted to such methods which are 
completely unconstitutional and wholly 
impermissible means of suppression. .. 

(Interruptions) 
SHRI G. A. APPAN (Tamil Nadu): Sir, I 

am on a point of order. 
MR. DEPUTY CHAIRMAN: Mr. Bhupesh 

Gupta, he 13 on a point of order. 
SHRI BHUPESH GUPTA: Sir, here is the 

charge-sheet against him, submitted against 
Shri Karunanidhi    .    .    . 

SHRI G. A. APPAN: Sir, on a point of 
order. 

MR. DEPUTY CHAIRMAN : Mr Bhupesh 
Gupta, please take vour seat. He is raising a 
point of order. 

SHRI BHUPESH GUPTA: ... running into 
22 pages. Sir, these charges he should have 
faced. Mr. Karunanidhi should have faced 
these charges on the floor of the Assembly. . . 
. (Interruptions) . .. Sir, the matter should be 
seriously considered and we must »ee how wc 
can restore the Tamil Nadu Assembly to its 
dignity, to its status, and c.ettle the matter in a 
democratic and constitutional manner. 

MR. DEPUTY CHAIRMAN : Mr. Bhu-
pesh Gupta, I have been asking you to finish 
quickly because he is raising a point of order. 

SHRI BHUPESH GUPTA: What is his 
reply ? 

SHRI G. A. APPAN: Mr. D;putv 
Chairman, Sir, you know, 1 have repeatedly 
said that this is a House of ckhrs and we have 
to learn the habit of obeying the Chair. When 
the Chair sayj and when the honourable 
Minister has given his information, there is no 
begging the question and we cannot discuss 
the proceedings of the Assembly when the 
Chair has already ruled. Still he is s:oing 011 
putting the same question and calling names 
and so on. Will the honourable Deputy 
Chairman expunge what he has just now said 
? 

MR. DEPUTY CHAIRMAN : Yes, Mr. 
Pant. 

SHRI K. C. PANT: Sir, my honourable 
friend, Shri Bhupesh Gupta, has accepted 
certain facts and on them he has based his 
questions. As I said, I am not in a position to 
form an opinion unless I get all the facts. Even 
the question whether the House was 
prorogued or adjourned, I understand, has 
been agitated in a court of law and the court 
has reserved its ruling . . . (Interruptions). It is 
a very relevant matter. .. 

SHRI BHUPESH GUPTA : Thev shoukl 
not have gone to the court. .. 

SHRI K. C. PANT: I wish they had heeded 
your opinion.    But they did not... 

SHRI BHUPESH GUPTA : I wish they 
had not gone to the court. Then you would 
not have been in a position to say ali these 
things . .. 

SHRI K. C. PANT: I think Bhupeshji is not 
really understanding the far-reaching 
implications of the question. He seems to feel 
that it is some kind of a clever debate. It is not 
a clever debate. The issues are very serious 
and are of far-reaching importance. An 
Assembly is involved. And, therefore, it is 
with due caution that we have to take a stand 
and form an opinion. It is only for that 
purpose, because delicacies of the issues are 
involved, that I am not venturing to express an 
opinion on the matter. 

Sir, Mr. Bhupesh Gupta said that he hoped 
that he would not become the Chief Minister 
of a State. I hope so too, because not only we 
would be losing him if he became the Chief 
Minister of a State, but the Opposition would 
also never get a chance to say anything . . .   
(Interruptions). 

SHRI S. S. MARISWAMY : I would like 
to seek certain clarifications from the hon. 
Minister, is it not a fact that the Awemblv was 
adjourr^d on the 13ih November and the 
prorogation order was on 15th November?. 
Sir. 185 members out of 235 members of the 
House gave a no confidence motion against 
the Speaker. Nowhere in the Constitution it is 
stated that a period of 14 days should be 
calculated from tiie date of commencement of 
the session. According to Rule 26(2) of the 
Madras Legislative Assembly, "such notice 
may be left  at  the office even when the 
Assembly 
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is aot in session or by a member even before 
he is sworn in." Is the Government aware of 
that ? Sir, on the ruling party side there are 
185 members. On the side of Mr. 
Ramachandran or Mr. Mathialagan there are 
18 members. Sir, on the day when the Speaker 
Mr. Mathialagan, now MLA, adjourned the 
House, he said that he would take up the 
matter the very next day, on the 13th when the 
Assembly met. The Speaker said, "I have 
received two notices of no confidence against 
me. I will take them up immediately the next 
day". He was normal at that time. But 
immediately after some minutes he abruptly 
adjourned the House, saying that the Ministry 
should resign. Sir. even in the darkest days we 
have not heard such utterances from such an 
exalted office. Anyway, he adjourned it. On 
the 2nd when the House met is the 
Government aware that he came and sat in 
such a manner, in and angle, completely 
turning to the side of the Opposition and 
showing his back to the ruling party ? When 
they got up and said that as per the Rules, 
fulfilling all the conditions; they had moved a 
no confidence motion against the Speaker, he 
ignored them and went on asking Opposition 
members to speak on the no confidence 
motion against the Ministry, fully knowing—
and the whole world knew—that they were a 
handful of people as against 185 on the other 
side. Why did he adopt the tactics ? 

It is not a very big secret. According to the 
rules of the Madras Assembly, the result of a 
division shall be announced by the Speaker 
and shall not be challenged. The modus 
operandi is, Sir. that they allow a discussion 
on the no confidence motion and after some 
time they call for a voice vote. If a few people 
get up and say that ire all for the Motion and 
180 people say they are not for the Motion, 
the Speaker was to get up and say, "Ayes have 
it, ayes have it, ayes have it. I adjourn the 
House sine die." This is the secret behind it. 
But fortunately the attempted such version of 
democracy was averted by the alert legislature. 
SHRI K. C. PANT : I really do not know 
what  I   urn  to   answer  to     this.    Certain 
relative  strength  of the various parties and 
group have been raised.    This r the Assembly 
to decide.    If there is ion  in the Assembly  on 
a question. then alone does one know how 
many Mem- 

bers are on one side. He has given a certain 
sequence of events. I am not in a position to 
say anything on that. 

SHRI PRANAB KUMAR MUKHERJEE : 
Sir, it is really unfortunate that the internal 
matter of the State Assembly is being 
discussed here. Such crises are also occurring 
in various State Legislatures frequently. In 
view of that, I would like to know from the 
hon. Minister whether the Government is 
thinking in terms of bringing forward suitable 
amendments of the Indian Constitution in 
order to regulate the powers of the various 
State Legislatures, to bring uniformity in the 
proceedings of the State Legislatures and to 
avoid future crises like this. 

SHRI K. C. PANT : Sir, I do not think it is 
quite right to sav that such incidents have 
taken place in other Legislatures also. 

SHRI PRANAB KUMAR MUKHERJEE : 
In West Bengal, once or twice. 

SHRI K. C. PANT: They are different cases 
where the occasions were different, the 
background was different and perhaps the. 
basis was different. All the incidents cannot be 
lumped together. On; can discuss them. I do 
not think a discussion i-called for now. Each 
case is unique in itself and has to be taken 
separately. There is no proposal of the kind 
mentioned by rny hon. friend. In fact when the 
A.R.C. went into this in the context of Centre-
State relations, they felt that if there was anv 
difficulty with regard to the functioning: of 
State Legislatures, thert effective remedies 
must be devised bv the Legislatures them-
selves. That was their conclusion. I am stating 
it for what it is worth. The Government has no 
proposal to have a centralised law. 

SHRI BABUBHAI M. CHINAI (Maha-
rashtra) : Mr. Deputy Chairman, Sir if one 
goes through the developments, the conclu-
sion is clear that every important personality 
has been trying to clear the pitch in the hope 
of getting some benefit out of this 
constitutional criiis. The result is violation of 
democratic procedure. May I submit that it 
appears that so far as the high office of the 
Speaker is concerned, even though the party in 
power, namely, the D.M.K., has got a 
majority, there are accusations and counter 
accusations against eaah other irrespective of 
the fact whether the democracy  is    
functioning or not.    It    is 
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[Shri Babubhai M. Chinai.] good and it is a 
happy augury that the Central Government has 
not come into the picture and has not uttered a 
word either this way or that way. But some of 
the Ministers have tried to fish in troubled 
waters. What I want to say is that today we are 
discussing the Assembly and tomorrow a time 
may come when the Assembly will discuss the 
privileges of the Members of Parliament or 
procedure of this House. Will the hon. 
Minister be kind enough to assure us that they 
will take necessary action if there is a prima 
facie ca e in the charges of corruption which 
have been made against the Government, 
whether it is this Government or any other 
Government of the State? That is the specific 
question which I would like the hon. Minister 
to reply. 

SHRr K. C. PANT : That question docs not 
arise here at all. 

SHRI BHUPESH GUPTA : On a point of 
order. 

SHRI S. S. MARISWAMY : On a point of 
order. 

SHRI BHUPESH GUPTA: It does arise 
because the situation has arisen as a result of 
the refusal to face the charges. Now. 
therefore, the Government at least should 
express its view. 

SHRI S. S. MARISWAMY: On a point of 
order. Charges against whom ? Who has made 
charges against whom ? 

(Interruptions') 

MR. DEPUTY CHAIRMAN : Mr. Bhu-
pesh Gupta, you please take your seat. 

SHRI S. S. MARISWAMY: I would like to 
know who had publicly levelled charges and 
against whom. Yesterday I asked Mr. 
Bhupesh Gupta to come outside and let me 
hear the charges he has stated here. 

SHRI BHUPESH GUPTA: On a personal 
explanation. 

SHRI S. S. MARISWAMY : He did not 
even come forward . .. Somebody save them 
to the Governor and the Rashtrapari and then 
to Mr. Gupta. 

{Interruptions) 
SHRI BHUPESH GUPTA : Sri. I know 

private  violence  has    been  organised    in 

Tamil Nadu. You should ask me. I have been 
asked to cancel ... (Interruptions) Mr. 
Karunanidhi has organised private violence in 
Tamil Nadu; goondas have been let loose 

(Interruptions) 

SHRI BABUBHAI M. CHINAI ; Mr. 
Bhupesh Gupta, I am on my legs. 

SHRI BHUPESH GUPTA: He brought the 
goondas into the Assembly House also. I want 
an assurance that I shall not be harmed by Mr. 
Karunanidhi's goondas in any place. 

SHRI S. S. MARISWAMY : I do not want 
M. G. Ramachandran's goondas here. 

MR. DEPUTY CHAIRMAN : Mr. Bhu-
pesh Gupta, you shall be given all the pri-
vileges that are due to you as a Member of 
this House. 

SHRI   BHUPESH   GUPTA:   I do not 
understand. 

MR. DEPUTY CHAIRMAN:    Beyond 
that I won't give you any assurance. 

SHRI BHUPESH GUPTA: You can. You 
are protected outside the House also by a 
security guard of the Government of India 
paid from the Consolidated Fund of 
India. 

(Interruptions) 

SHRI BABUBHAI M. CHINAI: Mr. 
Deputy Chairman, Sir, it is a matter of fact 
that one of the members of the Assembly of 
Tamil Nadu has come and handed over the 
charges to the President of India and to the 
Prime Minister. 

MR. DEPUTY CHAIRMAN : Well,   he 
has already replied. 

SHRI    BABUBHAI M. CHINAI: No, 
Sir. He said "no". Therefore, I am saying. I am 
prepared to lay those charges on the Table of 
the House. 

MR. DEPUTY CHAIRMAN: He says he 
has not said "no". 

SHRI BABUBHAI M. CHINAI: He did 
say "no". Sir. 

MR. DEPUTY CHAIRMAN : He said it 
does not arise. 
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SHRI BABUBHAI M. CHINAI: If it does 
not arise I would like to know why because, 
after all, charges have been made by a 
member of the Assembly and handed over to 
the Presiednt and.. .{Interruptions) ... they 
assured that they will go through them. 

SHRI K. C. PANT: Apparently he did not 
hear me. May I repeat again ? What I said 
was not that no charges have been made. 
What I said was, it did not arise. Why I said it 
is because I did not know this was what he 
wanted to know. Then I would have found out 
the facts and given him.    This is why I said it 
did not arise. 

SHRI A. K. A. ABDUL    SAMAD : In 
view of the ruling given by the Chair and the 
statement made by the Minister—I do not 
want to put any question—I want to submit 
that there is no constitutional crisis in Tamil 
Nadu today. The Assembly is functioning. I 
want to say, for the information of our 
revered friend, Mr. Dahya-bhai Patel, that 
even his own party member had been 
attending the Assembly session. And our 
respected Member, Shri Bhupesh Gupta, is 
quite often saying that he will not rush to the 
court on this matter but unfortunately, the fact 
is, the leader of his own party, Mr. 
Thangamani, has, rushed to the court and 
created all these matters. One thing I want to 
point out. Even when Mr. Mathialagan—the 
removed Speaker of the Tamil Nadu 
Assembly—was the Speaker ... 

MR. DEPUTY CHAIRMAN: Mr. Samad, 
even yesterday I said, let us not discuss the 
Speaker, the merits or demerits. 

SHRI A. K. A. ABDUL SAMAD : Mr. 
Mariswamy also expressed certain views 
about his removal. Anyway, I want to point 
out one incident that happened on Saturday. 
The Leader of the House, Mr. 
Nedunchezhian, moved a resolution for the 
dispensation of the Question Hour. There 
were 184 Members in the House belonging to 
the Ruling Party and the allied parties, but the 
Speaker said in his ruling that the motion was 
defeated. That shows how partial he was. 

MR. DEPUTY CHAIRMAN : Please do 
not discuss the Speaker. 

SHRI BHUPESH GUPTA: Now you can 
understand what kind of certificate you will 
get. 

SHRI A. K. A. ABDUL SAMAD: Sir, I 
want to know from the hon. Minister, ia view 
of the fact that he has not received any report 
from the Governor about the constitutional 
crisis, whether he would say that there is no 
constitutional crisis in Tamil Nadu. 

MR. DEPUTY CHAIRMAN: Mr. Minister, 
he wants you to say something. 

SHRI K. C. PANT: Sir, I have said what I 
had to say. 

lP.M. 
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SHRI K. P. SUBRAMANIA MENON 

(Kerala): I am surprised, Sir, that some people 
here in this House are now taking so much 
loud about the constitutional crisis in Tamil 
Nadu. But, Sir, our experience has been that 
(he Central Government, whenever it has got 
any opportunity, has broken constitutional 
propriety, alj democratic precedents, and 
created situations in every State where a non-
Congress Government is in power in order to 
see that it is thrown out of power in order to 
establish its monolithic control over the entire 
country. This has been the practice of this 
Government and we see it being repeated in a 
different way through all sorts of subterfuges, 
all sorts of conspiracies also now. 

Now J am surprised that Mr. Bhupesh Gupta 
should eo into tantrums over these things 
because his party has been somehow helping 
the Government in the Centre and the 
Congress to have its own purpose everywhere. 
But this does not mean that our party holds 
any brief for Mr. Karunanidhi and the D.M.K. 
Government. But the point is that if there is 
corruption who is this Government at this 
Centre to go into it. The most corrupt 
Government at the Centre is going to enquire 
into the corruption in the State. This is the 
situation which I cannot understand. This 
chauvinism being mentioned here, this 
hypocrisy being shown here is bogus. The only 
way is to ensure whether this Government is 
not preparing the wav for Central intervention 
in Tamil Nadu.    Can we be assured about 
this? 

MR. DEPUTY CHAIRMAN : It is your 
opinion. 

SHRI K. C. PANT: Sir, my hon'ble friend 
began by saying that it is a practice of the 
Government to extend its monolithic control 
and so on. Do I take it that he complaints that 
in this case this is not being done ? Is that the 
purpose of what he is saying ?    Is thai the    
burden of his song ? 

SHRI K. P. SUBRAMANIA MENON : 
This is what you have been doing all the time. 
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MR.      DEPUTY     CHAIRMAN:    The 
House stands adjournad till 2-15 P.M. 

The House then adjourned for 
lunch at eighteen minutes past one 
of the clock. 

The House reassembled, after lunch, at 
fifteen minutes past two of the clock, MR. 
Dt i 'L iv    CHAIRMAN   in   the  Chair. 


